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O.d. N>, 282/90

B.R. Sharma Applicant
versus
Union of India & others Respondernts.,
Shri A.K.Sinha Counsel for applicant
~Shri A.K.Gaur Coungeal for Respondents,
Goram

10N, ~re Justice UsCSrivactava, V.C,
Hon. ¥r. X. Opayza, Adm, riember,

(By Hon. Mr. Justice U.C.Srivastava, V.C.)

There is an ap-lication for withgrawal of the
petigon in which it has been stated that the apnlication
be dismissec as withdrawn with permission to file tine same
at aAllahabad, which according to her, her late husband
was entitled andshe could not take the instart plea.

This gpplication is allowsd to be withdrawn andit will

be for the ap-licant tofile fresh applicstion at
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Lucknow: Dated: 26.8.92.



